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Subject: - Selection for the posts of Presiding Officer in Central Government
Industrial Tribunal-cum-Labour Court –reg.

# $ # # # $

1. Tribunal:- The Central (_iovernnrent Industrial Tribunal-cum-Labour Courts are

atlthorities established under the Industrial Disputes Act. 1 947 to adjudicate (i) the industrial
disputes relaLilrg LO any nlattcr. n-hethcr SPCCiilCLi i11 thc Scco IId Schedule or the 1-bird
Schedule (and for performing such other functions as Indy be assigned to them under the Act)
and (ii) appeals under the Employees Pro\'idcnt Fund and Miscellaneous Provisions
Act, 1952. A Presiding Officer, upon selection. nrav be posted in any Industrial 'l-ribunal
established under Industrial Disputes Act, 1 947.

2. Vacancy:... Applications are being invited for the following vacancies and likely
vacancies that may arise by end of the year 202'+in various CGl’I'-cum-LCs:-

Post

Presiding Officer
Place

Kanpur

Date of Vacanc
1 5.1 0.2024

3. Qualification:- The qualification. eligibility, salary and other terlns and conditions
for the appointment of a candidate wil i be governed by the provisions of the Tribunal
Reforms Act. 202 t & Tribunal (Conditions ol’ Scr\''icc) Rules. 2021 . The length of service as

per eligibility criteria u-iII be reckoned as t)n the last date of receiving applications as
per this vacancy circular. Pa)- of the selected candidates will be regulated as per Rule
10(3) of the Tribunal (Conditions of Scn'ice) Rules, 2021 and DoPT’s OM No. 3/3/2016-
Estt(Pay IT) dated 01.05.2017. As per the I't'ibunal (Conditions of Service) Amendment
Rules, 2023 - Notwithstanding anything contained in rule 3, a person holding or has held
the post of Chairperson or Member, as the case may be, of any Tribunal shall be eligible
for re-appointment.

4. Procedure for -selection: - The Search-cum-Section C'ommittce constituted under the

l-ribunal Reforms Act 2021, for recomnrending names for appointment to thc post ol
Presiding Officer, shall scrutinise the applications with respect to suitability of applicants fOI

the said posts by giving due wcightage to quaiiHcation and expcrienee of candidates and
SbC>It list candidates for conducting pcrs011al interaction. -1-he final selection will be done on
the basis of €)verall evaluation of candidates donc by the (-olrrnrittee based on the

qua]iGcdtion. cxpcricncc anc! pci-sontll ilrtciuct ion
(Tribunal Reforms Act. 202 1 & !{tllcs IUtIdC llrc!’culrclc!' can be acccsscd from the

link https://dor.gov.in/sites/dcI’ault,'’files,/'act.pdf & https:/,./dOI-.go\'.in/sites,“’default/n les/rules
pdf respectively.)



S. Application Procedure:- .-'\pplicatitljls i)t' cIIBible ilild \\'il liIIg Oi'[lcCJ'S !ti'e requested

Lhrotlgh Registrar. lligl1 C’(>url.' N'ii11lstl'}’ ( It’ I .a\\ alld Jtlsticc aireI sirotlld bc accornpanied with
(i) bio-data in thc pltscribcd i3rofol'nltl at Annexurc-1 (ii) C-crLiilcate tc> be i'urlrished bv the

ernpioyer/ head of ofllce/ f’c)ru'arding £!utlror'it}; as i11 Annexurc- iI (iii) clear photocopies of
the up-to-date Cli/APA}i dossier ol- The oHlcer containilrg (-Rs,/AP ARs o j' al ieast last five
years duly attested by a Group A offIcer (iv) cadre clearance (v) integrity certificate/clearance
from vigilance and disciplinal’)' angle as in Annexure-III (vi) statement giving details of
major or minor penalties. if any. imposed on the offlccr during the last ten years. to the
following address, so as to reach this o111cc latest by 5.30 P.X4 . on 27.12.2024.

Sh. S. R. Dana. Deputy Secretary. Room No. 318. Ministry of Labour and Employment.
Shram Shakti Bhau-an. Ne\\ Delhi.

6. No 1-A/DA will be admissible to the candidates to be called for interview/interaction. The

candidates are required to nrake O\\II ar!'angcnlc11ts.

7. Act\'ertisclncnt and I)rcscribcd apptic:IIl(Ill it'r111 ca11 hc cl(>u'11lo£ldcd il'olrl \4inistr\'-s
\\;ebsite (www,-.labotll'.gov.ill). TIle advertisement is also fOIl\'arcled to the Registrar
General of all iligh Courts and Depai'tmcnt of Justice, hlillistt'} tIf 1.a\\- and Justice, for
onward transmission and publicity .

8. Any application rccci\'cd after due date or incomplete applications will not be enteltained.

\Vide publicity may be given in ait organizations and their Held R)I'!nations to facilitate early
and oplin]unI number of application.

(f)harlan jay Sharma)
L;utter Secretary to the Govt. of India

!'0

(i) Registrar General of all High ('oulls. with a request to notify ali the retired judicial
officers of your concerned IIigh (_'oul't about !}le \acanc) and to ensure that the

applications (serving as well as retired) are routed through the Registrar General of
respective High Courts only as per the directions of the Chairperson of the Search-cum-
Selection Committee.

(ii) Depal’iment of Justice. Ministry of 1_a\v and Justice, Jaisainrel- 1 louse. Man Singh Road.
New- Delhi

( iii) I’J- Cell. N'lol.[ fOI' uploadill}.; tile \-:lca11c} ci!-ckl Ial' tI11 thc websIte I>1’ the X“llnlstr>



Annexure-I

PRO FORMA

Space for

photograph

duly signed

by candidate

i . Name :

2. Date of Birth

3 . Category(SC/ST/OBC/UR)

4. Designation/Profession

5 . Contact Details:

Residential
P&;lui-iii;i

Official
1)rcsc11-t

Address

c No
Email

6. Service to which belong :

7. Educational qualification (in reverse clrronologica] order):
SuE)iI ;pecializationAcademiclcgree ear 0a ITte \;iSioi

University/Equivalent DistinctionPassing marksNo
Institution obtained

8. \VOI'k Expcric11cc

8 A. For the experience as elnployee, F.lnptoynrent record in chronological order stalling with present

Ernp}oylnent. list in reverse

SI. No Nature ofName & address of $ Dcsig11atic>n. ba) ! Period of Service
work/experienceHigh Court/ District or Scale of ( pay 1’oFro-nI

Court n Pay Matrix)



9. Date from which draw’ing tIle pay scalc

n the grade of 1-1 iglr Court Judge/

District Judge/Additional District Jttdgc

I o. \Vrite up oil adjudicating experience :
of the appiicatIt (200 \\’c)rds)

[Wllerevel' applicable]

II . Experience alongwith brief write up in handling
Cases before relevant to labour dispLites

Details of Such cases

(Reported Cases/Unreported Cases)

12. Anlru£ll Incollrc al011g with COPY nI

latest ITR IFol' Calldidatcs other tha11 Cio\1. or Judicial Of-fleeT's j

13. \Vrite up on 05. major ach ievcnlclrt :
(200 words each)

14. Awards/honours/Publications. iF an)

15. Affiliation with the professional bodies/ :
Institutions/societies/or any other body

Including political party

1 6. Additional information, if any. which :

You would like to nrelltion in supt)OIt

of the application for the post



I)!':CLARAT ION

I. I cellif}' that the foregoing infonnaticlll is cort-cct and conrptcte to the best oF knowledge and belief
and nothing has becn conccalcci/distorted. It- at : in) I tIlle ! ft)tIIIa to have concealed/distorted any

Illaterial i11t'orrnation: nt\- apl)oinTllrclll shall be IiilbIc to stlnrlnitl) Tcl-111illati011 \\.itllorlt notice

2. 1 shall not withdraw !ny candidalure after the meeting of the Selection Colnmittee.

3 . 1 shall not declilre the appoilrtmcnt, if selected For appointnrent by the AC'C.

4. 1 shall join witlrill 30 days from the date of issue of order of appointnlent

5. 1 am aware that in case I violate any ol' the conditions mentioned at SI.No.2 to 4. tllc Government

of- India is likely to debar me for a period of three years for consideration for appointment outside the

cadre and in any Autonomous Body/Statutoly Body/Regulatory Body

Place
Date

S jgnattlre of tIle candidate



An11exure-11

CElt’FIFICATE TO BE FURNISHED BY Ff)liW.'\ liDE ING AUTH O’FIT\’

1. Certified that the pallicular ful'nistred b\ Sllri/Slrlt/Kunl----–---------------–---------------–-------–-
are correct a IId he/she possesses cdllcationa! qualitlcations and experience mentioned in Anncxurc-l.

2. It is also certifIed that there is ilo vigilance/ disciplinary case either pending or being contemp ia ted
against him/her and vigilance clearance issued by CVO in the enclosed Annexure (iII).

3 . His/her integrity is ceRified.

4. No lnqjor Ol’ nrinor peilaIty was ilrrposed on ShI-i/Smt/Kulll–--–-–-------------------------------------
during the last 1 0 years period

5. The up-to-date attested Photostat copies oF ACR/ AP AR of last y-cars (each I)hotostat copy of
ACR/APAR should be attested) iII respect t)I' Slrl’i/S111t/Kulrl-–-----------------––--------------------------
n enclosed hercu'ith

Seal & Signature of tile cadre colltrolliltg Authority



Annexure-III

PARTICULARS OF THE OFFICF,RS FOR WHOM VIGILANCE CLEARANCE IS BEING
SO UG H T

(To be l’tlrnishcd alld signed by the CVO or IIOF))

I . Name of the Offlcel- (in full) :

2. Fathers il,ime

3 . Date of Birth

4. Date of Retirement

5. Date of entry inlo service :

6. Service to which the ofllcer belongs

including batch /year/ cadre etc. .

wherever applicable

7. Positions held (During ten preceding years):

Organisation Nanle of the i FromDesjgnation
(llame in fu]I ) I & Place of (’oLtrt

Post ill

8. Whether the officer has been placed on

the agreed list or list of Officer of
Doubtful Integrity (if yes, details to be given)

9. Whether any allegatioll of misconduct :

Involving vigilance angle was examined

againsT the officer during the last 10

Years and if so with what result (+)

1 o. \Vhether any pun ishlnellt was awards to

the offIcer during tIle last 1 0 years and it
so. the date oF ilnposiLion alrd details ot

penalty ( * )

1 1 . Is any disciplindl}/ criminal proceedings

or charge sheet pending against tIle officer as on date (if so. details to be

furnished. including reference nunlbcr.
if an\’ of the COInmission )

] ]. Is any action contemplated against the

on Icor as on date (if so. details to be

furnished ( +)



(4) It- vigila11cc clearance llad hccn otrtaillcd II'olll tIle C-,lnlnlis$ioll ill tIle past. tIle i11f'ol-nration Indy be

provided for thc period thereafter.

Date :

(NAME AND SIGNA"l'URE)


